LEGISLATIVE ASSEMBLY SECRETARIAT
NATIONAL CAPITAL TERRITORY OF DELHI
BULLETIN PART-II

(General information relating to legislative & other matters)
Thursday, 08th May 2025/ 18, Vaishakh, 1947 (Shaka)
No. 17

RECONVENING OF SECOND PART OF SECOND SESSION (BUDGET
SESSION) OF THE EIGHTH LEGISLATIVE ASSEMBLY OF NATIONAL
CAPITAL TERRITORY OF DELHI:

Hon’ble Members are informed that the sitting of the Second Part of
Second Session (Budget Session) of Eighth Legislative Assembly of the
National Capital Territory of Delhi will be reconvened from Tuesday, 13th
May, 2025 at 02:00 P.M. in the Assembly Hall, Old Secretariat, Delhi-
110054.

ALLOTMENT OF DAYS FOR TRANSACTION OF BUSINESS DURING
SECOND PART OF SECOND SESSION (BUDGET SESSION):

The sittings of the Legislative Assembly have been tentatively fixed for
13th & 14th May, 2025. Subject to the exigencies of business, the sitting of
the House may be extended.

TIME OF SITTING:

The sitting of the Legislative Assembly will commence at 02:00 P.M. and
shall continue until the business fixed for the day is concluded. The quorum
bell will be rung 05 Minutes before the time stipulated above to enable
Members to take their seat.

SEATING ARRANGEMENT:

Hon’ble Members are requested to take their respective seats allotted to
them in the House.

SPECIAL MENTION (UNDER RULE-280):

As per direction of Hon’ble Speaker, Hon’ble Members who want to raise
matters under Rule-280 may give Notice of the same by 05:00 P.M. on the
working day preceding the date of sitting on which the matter is
proposed to be raised. Balloting for fixing inter-se priority for the first
10 Notices will be held in the room of the Secretary, Legislative
Assembly at 11.00 A.M on the day which it is proposed to be raised.
Notices for Special mention (Under Rule-280) can be given for 13th and
14th May, 2025.

Hon’ble Members are welcome to participate in the balloting. Hon’ble
Members are requested to confine the text of the Special Mention to 8-10
lines only and not to deviate from the original text while raising the same on
the floor of the House. Any deviation will be disallowed and treated as
summarily expunged from the proceedings. The matter should relate to only
one Department and raise only one issue.

PROCEDURE OF NOTICES:

(@) Kind attention of the Members is invited to Rule-258 of the Rules of
Procedure and Conduct of Business in the Legislative Assembly which
reads as follows:

Contd...



(1)

(e)

Every Notice required by the rules shall be given in writing addressed to
the Secretary and signed by the Member giving notice, also indicating
his division number, and shall be delivered in the Notice Branch
between such hours as notified from time to time, on every day except
Sundays and public holidays.

A Notice received in the Notice Branch after the hours other than those
specified in sub-rule (1) shall be treated as given on the next working
day.

While the House is sitting, copies of Notices except of cut motions,
received under sub-rule (1) shall be circulated by the Secretary to
members by next day.

Every Notice should be signed in ink by the Member giving the Notice,
indicating his division number and name in Capital letters and should
be deposited in the Assembly Notice Branch. THE NOTICE BRANCH
IS LOCATED IN ROOM NO. 46.

All Notices delivered in the Assembly Notice Branch are date-stamped
and the time of receipt is also indicated thereon.

As the Assembly Notice Branch is alone responsible for transmission of
the Notices to the Branches/Officers concerned without delay,
Members are, therefore, requested not to deposit their Notices either at
the Table of the House or with any other Officer/Branch of the
Assembly Secretariat. If any Member does so, it is not likely to be
taken note of.

The Notice Branch of Legislative Assembly shall remain open during
office hours i.e. from 9.30 A.M. to 06:00 P.M.

VISITORS’ GALLERY:

Guidelines for issuing Visitors’ Gallery Passes

The following directions of the Hon’ble Speaker regarding issuance of

visitors’ Gallery Passes are detailed below for the kind information and
compliance by Hon’ble Members:-

i.

ii.

iii.
iv.

Vi.

The Hon’ble Members should recommend the names of persons for
visitors’ gallery only if they are personally assured about the visitors’
antecedents.

Applications for passes will not be entertained unless they bear the
signature and stamp of the MLA concerned and are enclosed with
copies of photo I-Cards of the visitors duly attested by the concerned
MLA.

Telephonic requests for issuance of passes will not be entertained.

Application forms for the issue of visitors’ gallery passes must be
submitted by 5:00 PM on the working day previous to the date for
which the visitors’ gallery passes are required.

The seating capacity in the visitors’ gallery being limited, not more than
two passes will ordinarily be issued to a Member for each sitting.
No admission cards for the visitors’ gallery will ordinarily be issued on
the same day.
Ranjeet Singh
Secretary
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